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Applicantd)has{challenged the vires of the
rules in the case of K.C., Sharma & Ors Vs. Chief Commnr.
(Admnistration) & Comiissioner of Income-iex & Ors in
0.A. No. B846/86, decided on 27.11.92. Preseqt respondents
have preferred S.L.P. No., 6964/93 before the Hon'kle
Supreme Court., Similar SLP hacs also 5eon filed Seating
No. SLP(C) No. 7071/93.
2e in the facta and circumstances of this case,
at present only the direction can be given that the
decision given in SLP(C) No, 6964/93, Chief Comnissioner
(Mmn) & commissioner of Income=Tax & Ors Vs. K.C. Sharma
& Ors will be applicable in the instant case and the same
gshall be applied in the case of the applicant)

3. viith this direction, the 0,A, stands disposed

of sccordingly, with no order as to costs,
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